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since then they were able to commission
it and run-down of the way the mills have
worked would give *ome information. In
1977,57 per cent of the installed capacity
was utilised. In 1978, 62 per cent was
utilised. In 1979, 46 per cent was utilised
And in 1982 only 15 per cent ,was
utilised. At this point of time it would be
very difficult for us to come to an
assessment whether any funds wer*
really diverted at the inception. The
honourable Member is trying to draw the
attention of the House to what happened
at that point of time. He has given some
useful information and we will look into
it.

SHRI RAMANAND YADAV: I have
put a specific question—whether the
proprietor, Mr. Thakur, diverted large
amounts of money from Samastipur
paper concern 'o his shipping corporation
at Bombay of which alio he wai the
proprietor.

SHRI S. M. KRISHNA: You would
appreciate that the shipping corporation
does not come under the Ministry of
Industry. That is why I made a
submission that he has given some
information and we would look into it.

SHRJ] RAMANAND YADAV: Are
you prepared to make an inquiry about
the diversion of funds by the proprietor?

SHRIMATI PRATIBHA SINGH: His
question was if money was given to the
Paper Mills by the Government, whether
that money was diverted and what
happened...

MR. CHAIRMAN: I think the House
would like to be informed after you have
looked into this matter. That is aU. I
don't think it is necessary to linger over
this any more.

Rise in cement prices

*2«B. SHRI DHULESHWAR
MEENA: Will the .Minister of IN-
DUSTRY be pleased to state:

(a) whether it is a fact that the Cement
Manufacturers' Association
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has recently approached Government
for yet another rise in cement prices;

(b) if so, what is the exient of rise
in prices asked for by them and
approved by Government both in the
case of Levy and non-Levy cement;
and

(c) what are the reasons for guch
a demand for a rise in the price of
cement?

THE MINISTER OF STATE IN
THE M'NISTRY OF INDUSTRY
(SHRI VIRBHADRA SINGH): (a)
to (c) Request have been received
by the Government for allowing esca-
lations in ex-works retention and
F.OR. price of Levy cement, In-
crease in ex-works prices amounting
to Rs. 26,96 per tonne of levy cement
go far =ought by the industry is
intended to compensate the producers
for escalations in manufacturing costs
upto June 1082, These requests are
under examination of the Govern-
ment. Non-levy cement being free
from price and distribution control,
its priceg are not fixed by the Govern-
ment.

SHRI DHULESHWAR MEENA:
May I know from the honourable
Minister the number and reasong for
asking for increase in price and
quantum both in levy and non-levy
cement under the Govt, sector? Des-
pite all these concessions io the
cement industry, cement which is a
scarce commodity, is not only being
adulterated by the dealer but is slso
sold at a high premium. May I know
what steps the Government propose
to take for easy availability of cement,
particularly non-levy cement, at a
fixed price, and to prevent adultera-
tion? I would also like to know the
break-up of the figure of Rs, 26.96 per
tonne upto June 1082 which the
honourable Minister has indicated.

SHRI VIRBHADRA SINGH: In
June 1982 the Cement Manufacturers
Association—the CMA-—requested the



1 Oral Answers

Government to permit an increase in tlie
ex-factory retention price of levy cement
by Rs. 26.96 per tonne.

The hon. Member has asked for the
reasons. The CMA has indicated that they
have sought an increase in the price to
meet the cost escalation on account of
increase in the price of coal and freight,
on account of increase in labour cost, on
account of D.A. and interim wage award
and increase in power cost. So far as the
breakdown of 26.96 is concerned, Es.
6.63 is on account of labour cost
including increase in D.A. and interim
wage award, Rs. 6.75 is on account of
increase in power cost, Rs. 0.65 is on
account of increase in coal freight and
Rs. 4.94 is on account of increase in coal
price.

So far as price of levy cement is
concerned, it is controlled and as long as
Government do not agree to increase its
price, which is fixed by the Government,
the manufacturers on their own cannot
increase it.

The hon. Member has asked about
adulteration of levy cement. T may point
out that this is a matter which is always
under the consideration of the
Government. We  bave  received
sometimes complaints about adulteration
of cement, whether levy or non-levy
cement. This matter has been brought to
the notice of the manufacturers and the
manufacturers have also, in many cases,
taken steps against the dealers who have
indulged in this malpractice. The State
Government have also taken action in
this matter.

It is our constant endeavour to see that
cement is supplied to the consumer at
reasonable prices and the cement so
supplied is not adulterated.

SHRI DHULESHWAR MEENA: 1
would like to know whether the Bureau
of Industrial Costs and Prices have gone
into the matter and also whether th*
Cement Controller has made any
recommendation to increase the P.O.R.
price of cement.
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Have the Government at any stage got
the cost audit of the manufacturers' cost
of cement, both by th* new and old units,
to determine the margin of profit of the
manufacturers and, if so, what is the
profit per.bae for the manufacturers and
the commission charged by the dealers,
both for levy and non-levy cement? What
steps have been taken by the Government
to ensure that the benefit of frequent rise
in prices is passed on to consumers and
the commodity is made easily available
and its blackmarketing checked?
Lastly,—this is also part of this
question—I would like to know one thing
more. If somebody registers his name
today for non-levy cement, by what time
he will be able to get it?

SHRI VIRBHADRA SINGH: The
request for increase in the retention price
made by the CMA was referred to the
Bureau of Industrial Costs and Prices in
June 1982. The BICP has since given its
recommendation which is under the
consideration of the Government.

The hon. Member has asked whether
the Cement Controller has mad* any
recommendation regarding increase in
F.O.R. price of cement. W* have
received some recommendations from
the Cement Controller and these are also
under the consideration of the
Government.

MR. CHAIRMAN: What about th*
time factor?

SHRI VIRBHADRA SINGH: H*
asked how long it will take for a
consumer to get non-levy cement. So far
as non-levy is concerned, there is no
Government control on the price and
distribution of non-levy cement in the
country. As the honourable House
knows, there is a shortfall of production
in the country. Our demand far exceeds
the supply of cement and it is because of
this that we have also resorted to the
import of cement from abroad and we
hop* that the consumers ordinarily would
not have to wait very long for cement.
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SHRI R. MOHANARANGAM: Sir,
the Minister in his reply has stated that
the increase in the price ot cement bags is
completely due to increase of price of
coal and increase in wages in between.
Sir, in the year 1980 the cement price
was Rs. 29 per bag. Then it was
increased to Rs. 81 for non-levy cemtnt.
Then, within
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two or three months, again, it wai raised
to Rs. 71 per bag. Last week, it was
reduced from Rs. 71 to Rs. 66. That
means, within one and a halt years the
cement price was increased from Rs. 29
to Rs. 66 that is to say, showing an
increase of more than 150 per cent than
what it was just one and half years ago.
Sir, there are reasons for this increase,
but not to this extent. The increase in the
price of coal and increase in the wages of
the employees is not without limitation.
These are the answers given bv the
Minister. I would like to know one thing.
He has just now stated that there are two
varieties of cement, levy and non-levy,
and different colours also. Actually
speaking, the price quoted for non-levy
cement is more than the levy cement, and
the actual consumers are given only non-
levy cement. By the time it reaches the
hands of actual users, they have to pay or
they are expected to pay Rs. 66 but they
actually have to pay Rs. 90 or Rs. 95. So,
I want to know what are the real
reasons—I do not want to know the exact
reasons given by the Minister, I want to
know the real reasons—for the increase
in the price of cement from Rs. 29 to Rs.
90 or Rs. 95 per bag, according to the
position of different States, and what
exactly is the stage at which the matter
stands at present. Unless and until the
price is reduced from Rs. 71 to Rs. 29 or
at the maximum to Rs. 40 per bag, you
cannot expect hereafter in India a middle-
class man to construct a- house. Cement
alone costs 50 per cent of the total
estimated cost in the construction of a
building. So, my specific question ia
what steps the Government have taken so
far to reduce the price of cement. The
price should be at least a minimum of Rs.
40 to Rs. 45.

SHRI VIRBHADRA SINGH: Sir. the
f.o.r. price of levy cement has been fixed
by the Government. And so far as the
retail price is concerned, it differs from
State to State because while arriving at
the retail price, local taxes, excise and
other things are also added on to this.
And
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o far as the price of non-levy cement if
concerned, as I said earlier, w« have no
control on the distribution and the price
of non-levy cement. But the CMA had
conveyed to th» Government that they
would be fixing Rs. 60 per bag in
Maharashtra, Jammu and Kashmir,
Kerala and th« North Eastern States, and
Rs. 56 per bag in all the. other States and
Union Territories. Sir, there have been
reports of a spurt in the price of non-levy
cement which were, as hac already been
pointed out by my hon. senior colleague,
due to the constraint in production,
shortage of supply and greater demand.
But , I may tell you, Sir, that the current
prices of non-levy cement as reported by
the Cement Controller at major consum-
ing centres for the week ending 12th
March 1983, are: Delhi—Rs. 6456;
Chandigarh—Rs. 64.56; Jaipur— Rs.
64.56; Bombay—Rs. 65 to Rs. 75;
Ahmedabad—Rs. 64 to Rs. 79; Raj-kot"-
Rs. 64 to Rs. 70; Madras—Rs. 64 to Rs.
78; Trivandrum—Rs. 68 to Rs. 8W;
Bangalore—Rs. 64 to Rs. 78; and so on.
And the increase in prices has been
largely due to the shortage in production,
caused by the power cut... (Interruptions)

MR. CHAIRMAN: The question is
what are you doing to bring down the
price.

SHRI VIRBHADRA SINGH: Sir, the
only way to bring the prices down
effectively is to increase production, and
(interruptions).

SHRI B. D. KHOBRAGADE: Art you
admitting your failure in controlling the
prices?

SHRI R. MOHANARANGAM: 1t is
an elementary principle of economic*
that if you want to reduce the pric* you
have to increase production.

SHRI VIRBHADRA SINGH: Sir, 1
have not yet completed my answer.

AN HON. MEMBER: What <bo«t
imported cement*
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SHRI VIRBHADRA SINGH: Sir, I
have already said that there is no
statutory control on the prices and
distribution of non-levy cement. Though
the Cement Manufacturers Association
have indicated certain prices which they
want to maintain and which they have
maintained in two zones as indicated by
them, there have been occasional spurts
in the price of non-levy cement due to
the factors which I have just enumerated.
Government is keeping a constant watch
on this matter and we are having a
dialogue with the cement manufacturers
also. And it is our endeavour to see that
the cement prices are maintained at a
reasonable level keeping in view the cost
factors.

SHRIMATI USHA MALHOTRA: Sir,
in sPite of the dual system of pricing in
cement which was actually brought in to
discourage black-marketeering ...

SHRI AMARPROSAD CHAKRA-
BORTY: It has encouraged.

SHRIMATI USHA MALHOTRA: 1t
has not encouraged. Sir, I feel that a
proper distribution system is tb* answer.
Production is there. Cement is there. But
there is something wrong somewhere in
the distribution system which ha; got to
be geared up to cater to the needs of the
people. Is the Government aware that
there is a shortage of cement in Delhi and
there is adulteration at the dealer level? 1
would like to know whether any
dealership has been cancelled after
complaints have been received In that
regard. In the context of adulteration I am
saying this because it is being said that
Jamuna sand is being mixed with cement
over here. I would like the hon. Minister
to kindly let me know whether- any
dealership has been cancelled on the basis
of complaints received so far regarding
adulteration of cement. Then, is he aware
of the fact that cement is available to
people who are
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able to pay more? If j0, what deterrent
measures are being taken to discourage
this malpractice?

SHRI VIRBHADRA SINGH: si»> 1
would not deny that there is no black-
market in cement in the country. There
are some unscrupulous elements who are
taking advantage of the shortage. But as
and when these people are apprehended,
action is taken against them under the
relevant law of the country. So far as the
contention of the hon. Member that there
is plenty of production of cement in the
country is concerned, and that there is
only the question of distribution, I may
say that it is not a fact, may point out...

DR. BHAI MAHAVIR: Where is th#
black market? (Interruptions). Ther* is
no statutory control. You hav*
legitimised all that.

SHRI VIRBHADRA SINGH: I may
say, Sir, that in 1982-83 there wai a
demand of 32.64 million tonnes of ce-
ment in the country. As against that, the
production was 23 million tonnes and we
imported 1.3 million tonnes. Still there
was a shortfall of mor* than 8 million
tonnes. In the year 1983-84, the demand
is estimated to be 35.25 million tonnes.
The domestic production is estimated to
be 28 million tonnes and we expect to
import 2 million tonnes of cement and
th* estimated shortfall of cement is 5.25
million tonnes. (Inerruptions),

SHRI SADASHIV BAGAITKAR:
Who i, the biggest consumer of cement?
According to me, the EPI is the biggest
consumer. (Interruptionsy

AN G637 £ AR ¢ §) ameEr
Aifse fr a9d agr Fome @ w7
LI

SHRI VIRBHADRA SINGH: I am
saying everything. I am replying to the
question raised by the hon. lady
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Member. The hon. Member has alio
asked the question how many dealers
have indulged in blackmarketing or are
not supplying cement at stipulated price*.
As has been stated, Sir, these matters are
occasionally reported to the State
Governments and the State Governments
have take, action against such people
whenever these matters are reported. But,
we in the Central Government are
keeping the entire situation under review.
We are constantly watching the situation
and we are impressing upon the State
Governments to see that all cases in-
volving  blackmarketing. ... (Inter-
ruptions)

SHRI B. D. KHOBRAGADE: We
want the figures.

SHRI VIRBHADRA SINGH:
involving supply of spurious cement, are
properly dealt with.

SHRI B. D. KHOBRAGADE:. How
many cases have been detected and in

how many cases has there been ™
viction? (Interruptions)

MR. CHAIRMAN: Order, order.
Please sit down. Everybody, please sit
down. Mr. Minister, have you finished?

SHRI VIRBHADRA SINGH: Sir, the
hon. Members have asked so many
things. Sir, should I reply . . .

MR. CHAIRMAN: Only about dis-
tribution.

SHRI VIRBHADRA SINGH: Sir,
so far a, the question of the hon. lady
Member is concerned, I have replied
it but there have bee, so many other
interruptions. Should I reply to them
also?

MR. CHAIRMAN: Mr. Minister,
please distinguish between the person
who has asked the question and those
who have disturbed the proceedings.
'(Interruptions)

DR. BHAI MAHAVIR: When he says
that there is black market in
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cement, we want to know what is the
definition because on non-levy cement
there is no price control . . .

MR. CHAIRMAN: You know the
distinction of blackmarket as well as
anybody else knows.

DR. BHAI MAHAVIR: Black market
is said to be there, Sir, when that if there
is a statutory control on price and if it is
sold beyond that controlled price then
only can we say there is black market.
But presently they have no control. So,
even if it is sold at Rs. 90 or Rs. 10O a
bag, there is no 'black market' as such.

MR. CHAIRMAN: Last question.

SHRI MURLIDHAR CHANDRA-
KANT BHANDARE: Mr. Chairman, the
House knows well that cement is an
essential commodity, very susceptible
and vulnerable to blackmarketing.
Reasons have also bee, given. But what I
find from the Budget is that the
Government is going to impose
additional excise raising it from Rs. 135
to Rs. 205. This will, in turn, have its
own effect on the spiralling prices unless
the Government watches the supply
position very carefully. One of the
reasons given is shortage of power. And
that is a very basic reason. I would like
the hon. Minister to tell the House
whether the Government has a scheme of
providing encouragement and incentive
for the factories to set up captive power
plants so that they do not have to depend
on external power.

SHRI NARAYAN DATT TIWARL
Sir, whatever formulation the hon-
Member has made I fully agree with it.
We have already given incentive to all
those factories which set up captive
plants and which installed D.G. sets on or
after 28-2-1982. I have already laid the
Notification in this connection on the
Table of the House.



